
LOK SABHA DUATES 

LOK SABHA 
WfdlltldtJ.1. J"/.121, 1971JAradlul !t1, 

1893 (Sdll) 

TI .. lAJ; SIJbM /lUI /IJ £Up". of IIw Cleek 

[Ma. SpuDa ill 1M eMir) 

ORAL ANSWERS TO QUESTIONS 

......... ppI .... ~ wklt ......... .... ., .... '.r Declaradoa 01 N.w. .... n ... 
W ........ 

-1261. SHRI HARI SINGH: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pk-ased 10 ltate: 

(a) whether hundreda of applications ace 
pending with I~ Press Regilttar of India for 
declaration of nrw Ncwapapera and Weddies; 
.nd 

(b) if 10. the causes of delay in lheir dis-
poul? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INPORMATION AND 
BROADCASTING (SHRIMATI NANDINI 
SATPATHI) : (.) No, Sir. References reo 
ceived from Magistrales up \0 July 15, 1971 
have all been dispoted of and there .re no 
• ....,.... in Ibe olli:e of the p,..,.. Regillr.r. 

(b) Doea nol .rile. 

SHRI HARI SINGH: May) know from 
lhe hon. Minister as to in what lime a news-
paper weekly baa been di<polCd of for the de. 
daralion from Ibe office ? 

SHRIMATI NANDINI SATPATHY : I 
would like 10 clear one point here. Actually. 
I~ Regislrar of Newapapera bas gol notbing 
to do with lhe declaration. H~ hal to clear 
Ihe title of Ihe new>!paper and it take. I~ven 10 
ten day" to clear lite title of a new.paper. 
Giviui the dcclaralilJll is the.:job of lhe DI.gi. 
Itra!e. 

SHRI HARI SINGH : May I know from 
lhe hon. Miniatrr al 10 what time Goftrnment 
has !ak.:o for the declaration of the name of 
the paper finally? 

SHRIMATl NANDINI SATPATHY : That 
i. what I have &aid. It takea nearly ~ven to 
ten daYI 10 dear the title of a Dewapaper. 
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-1262. SHRI C. JANARDHANAN: Will 
the Minister of FOREIGN TRADE be plc-aaed 
to Ilate : 

(a) whether the Expertl Team recently lent 
by the Central Governmc 11 to study the pro-
bleml facing tbe cashew indultry in K.erala has 
lubmilted Itl report ; and 

(b) if 10. what are t~ir main recommenda· 
tiom? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
A. C. GEORGE): (a) Yes, Sir. 

(b) A .tatement is laid OD lhe Table of the 
Howe. 

(I) Distri"ulion of imported raw nUll must 
be on the bali, of actual processing capacity 
of Ihe registered units. 

(2) Ca.hew Corp.>ration of India should 
even link allocation of imporl<ci nuts with t~ 
use of indigenous nu," for the purpo.es of 
export •• 

(3) A .peeial group may he sponsored by 
the Mini~try of Foreign Trade eonlbting of 
reprraenlatives of this Ministry, Cashew Cor. 
poration of India. and lhe DGTO 10 ascertain 
present processing capacity. 

(4) The State Governm.ent should review 
Reghtralion of Cashew Faclories under the 
Foctories ACI. 




